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Home Affairs
the charges which will come in course
of payment during the year ending
the 31st day of March, 1972 in respect
of “Tribal Areas’’’,

DEMAND NO. 50—DADRA AND
NAGAR HAVELI AREA

“That a sum not exceeding Rs. 58,
58,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course
of payment during the y:ar ending
the 31st day of March, 1972 in sres-
pect of ‘Dadra and Nagar Haveli
Area’’,

DBMAND NO. 51—LACCADIVE,
MINICOY AND AMINDIVI
ISLANDS

“That a sum not exceeding Rs, 1, 21,
71,000 be granied to the President to
complete the sum necessary to defray
the charges which will come in course
of payment during the year
ending the 3Ist day of March, 1972
in respect of ‘Laccadive, Minicoy and

Amiadivi Islands'”.

DEMAND NO. 52— OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF HOME AFFAIRS

*That a sum not exceeding Rs 8, 65,
12,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1972 in respect of

‘Other Revenue Expenditure of the

e

Ministry of Home Affairs

DEMAND NO. 126—CAPITAL OUTLAY
IN UNION TERRITORIES AND
TRIBAL AREAS

““That a sum not exceeding Rs. 17,19,
52,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course
of payment during the year ending
the 3ist day of March, 1972 in res-
pect of ‘Capital Outlay in Union
Territories and Tribal Areas’”.

I and P.

DEMAND NO. 127. —~OTHER CAPI-
TAL OUTLAY OF THE MINISTRY
OF HOME AFFAIRS

“That a sum not exceeding Rs. 1, 36,
67,000 be granted to the President to
complete the sum necessary to defray
the changes which will come in course
of payment during the year ending
the 31st day of March, 1972 in res-
pect of ‘Other Capital Outlay of the
Ministry of Home Affairs’”.

——— —

16,10 hrs.

MINISTRY OF IRRIGATION AND
POWER

MR, SPEAKER : The House will now
take up discussion and voting on Demand
Nos. 60 to 62, 130 and 131 relating to the
Ministry of Irrigation and Power for which
4 hours have been allotted,

Hon. Members present in the House
who are desirous of moving their cut motions
may send slips to the Table within 15
minutes indicating the serial numbers of the
cut motions they would like to move.

DEMAND NO. 60—MINISTRY OF
IRRIGATION AND FOWER

MR. SPEAKER : Motion moved :

“That a sum not exceoceding
Rs. 30,76,000/- be granted to the
President to complete the sum neces-
sary to defiay the charges which will
come in course of payment during the
year ending the 31st day of March,
1972, in respect of Ministry of Irriga-
tion and Power.’”

DEMAND NO. 61 —MULTI-PURPOSE
RIVER SCHEMES

MR, SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 2,24,81,000/- be granted to the
President 10 complete the sum neces-
sary to defray the charges which will
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come in course of payment during the
year ending the 31st day of March,
1972, in respect of ‘Multi-purpose
River Schemes.””

DEMAND NO. 62—OTHER REVENUE
EXPENDITURE OF THE MINISTRY

OF IRRIGATION AND POWER

MR. SPEAKER : Motion moyed :

“That a sum not exceeding
Rs. 7,61,78,000/- be¢ granted to the
President f0 complete the sum neces-
sary to defray the chages which will
come in courese of payment during
the year ending the 31st day of March,
1972, in respect of ‘Other Revenue
Expenditure of the Ministry of Irriga-
tion and Power.””’

DEMAND NO. 130 —CAPITAL OUTLAY

ON MI LTIPURPOSE RIVER SCHEMES

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,85,76,000/- be granted to the
President fo complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1972, in respect of ‘Capital Outlay on
Multipurpose River Schemes.’”’

DEMAND NO. 131—OTHER CAPITAL

OUTLAY OF THB MINISTRY OF
IRRIGATION AND POWER

MR, SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 13,83,79,000/- be granted to the
President 10 complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1972, in respect of ‘Other Capital
Outlay of the Ministry of Irrigation
and Power.”’

JUNR 24, 19M 24

16.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CARRYING OF AMERICAN
ARMS TO PAKISTAN BY TWO
PAKISTANI SHIPS
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Go-
vernment appreciate and share the concern
of all sections of this House about the re-
ported shipment of certain items of military
equipment from the United States to Pakis-
tan recently.  The New York Times report
of June 22 about two ships, ‘Sunderbans’’
and “Padma’ flying the flag of Pakistan,
having sailed from New York on the 8th of
May and 2Ist of June respectively, with
cargo of the United States miltary equip-
ment secems to be substantially correct.
Some Hon. Members : Shame, Shame !
Our Amdassador in Washington took up the
matter immediately on receipt of this report
with the Under Secretary of State on the
evening of 22nd June. The matter was also
taken up with the U, S. Embassy in New
Delhi on 23rd June. According to the U.S.
Government, no foreign military sales to
Pakistan have been authorised or approved
since March 25 ; and no export licences have
been issued for commercial purchases in
U. S. since March 25; nor have exporg
licenoes been renewed since that date. Thg



